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IM THE CENiaAL ADMINISTAaT Iv£ TRIBUNAL

PRIiClPAL BElsOH, tsEW D5LHL
i«. * s-

29.C5.92

RA ^93/92 in.OA 1522/88'

Shri Cm Prakash Vs. Delhi Ad.ministration, Delhi & Others

Q. B Q. E R
(BY CIRCULATION)

The ^plicant has preferred this RA under Section 22(3) (f

of the Administrative Tribunals Act, 1985 for the review

of the judgement dated 27.3.1992^

2. , As provided by Section 23(3) (f) of the Act, the

Tribunal possesses the same powers of review as are vested

in a Civil Court v\hile trying a civil suit. As per the

provisions of Order XLvII, Rule 1 of the Code of Civil

Procedure, a decision/judgement/order can be reviev;ed ;

{i) if it suffers from an error apparent on the face

of the record; or

(ii) is liable to be reviev^d on account of, discovery

of any new material or evidence which was not

within the ktiovdedge of the party or could not

be produced by him at the time the judgement was

made despite due diligence; or

(iii) for any other sufficient reason construed to mean

"analogous reason".

3. The petitioner, in the grounds taken for xRavievv of

the judgement has hot stated any error or mistake apparent

on the face of the judgement. The grounds taken are

nothing, "but a set of arguments to justify the contention

•.that the appoint-Trent of the. petitioner as Horticulture
' - V -

Assistant was regular and has been illegally terminated
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without any show cause notice. This particular issue has

been discussed in the judgement quite in detail, meeting

the various arguments .advanced on behalf of the petitioner

at the time ofhaaring of the Original .Application, The

petitionei- cannot be allowed to reopen the case for fiesh

hearing, rara-6 of the judgement negatives all the

fresh averments made in the Re vie v/ petition and

thi= applicant did not possess even the minimum quali'fication

^ required for the post of Horticulture Assisjtant as per
the Recruiti7)ent. Rules.

4. fne Heview Application is, therefore, devoid of merit

and is dismissed by circulation.
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